slp(c) No. 18523 of 2009

N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 8551 COF 2010
[ ARI SING QUT OF SLP(C) NO 18523 OF 2009]

DI VI SIONAL CONTROLLER, K.S.R T.C. .. APPELLANT(S)
VS.
K. G Rl DHARA GONDA .. RESPONDENT( S)
ORDER

Leave granted.

M. S. N Bhat, |earned counsel appearing for the
appel l ant Corporation states that the respondent shall be
reinstated in service wthout back wages. This arrangenent
Is acceptable to the respondent. The appeal is disposed of

accordingly.

....................... J.

( CHANDRAMAULI KR. PRASAD)
New Del hi ,



slp(c) No. 18523 of 2009

Cct ober 04, 2010.

JUDGMENT



